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HOME DEPARTMENT

No. F. 26(3)-PD/62. ' " Daled, Agartala,
the 20th Decembr,1962.
the 29th Agrahayana, 1884.

In exercise of the powers conferred by scction 8 of the
Bombay Hom»? Guards Act, 1947 (Bomh:iv Acl No. III of
1947) as extended 1o Tripura Vide Nolificalion No. IF. 6/1/62-
Judl. II-UTI-53 dated the 1811 Oclober, 1962 issued by the
Government of India, Ministry of Home Affairs, the Chicl .
Commissioner is pleased to make the following rules,
namely :— .

~

1. Short tilile.—These rules may be called the Tripura
Home Guards Rules, 1962. ’
2. Definitions.—In these rules unless there is anything-
repugnant in the subject or conlext—
1) "Acl” means the Bombay Home Guards Act,
1947 as extended to Tripura ;
2) “Commandant” mecans a Commandan( of Home
Guards appointed under sub-section (2) of Seclion 2 of the
apl
aloresaid Act ;
3) “Commandant General” means the Comman-

dant General appointed under sub-section (3) of section 2
~of the aforesaid Act ; :

4) “Form” means IForm appended (o these rules ;

5) “Home Guards” means (he Home Guards
conslituted under Sub-Seclion (1) of Scction 2 of the Act ;

6) “Member of the Home Guards” means a
member appointed under sub-section (1) of section 3 of the
Acts .

7) “Section”.means a Secction of the Act;
3, Appointment of Member of Home Guards :—1) No
person shall be appointed as a member of the Home Guards ;

a) unless he has altained the age of 20 yecars and

is below the age of 45 years ;
b) unless he has passed al last the fourth standard
examination in any language ;
c) unless he has’ been medically examined in
accordance with the directions of the Commandant General

and is in the opinion of the Commandant, physically fit:

-
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.a] may rclax the

Commandant Genes
al qualifications

the age of education
alhove in suilable cascs :

Provided further that the state governmenl may direcl
ithe educational qualification
of the Ilome Guards shall

Provided that the
conditions yegarding
preseribed in clauses (4)

(hat in respect of any arca
for appointments as i member
be such as he deems fil.

4. Application for Appoiulmu)l——A person desiring
to be appointed as a member of the Home Guards shall
malke an application in Form "A”.

Ilome Guards Scleclion Commillece—

1) The Stale Government shall appoinl & Commi-

{lee lo be called the Home Guards sclection Commillee for

cach of the arcas for which the Home Guards has becen

constituted under scelion 2 of the Act.
2) The Ilome Guards Sclection Commitlec shall

as may bc nominated by the stale

9.

consist of such members
government.

3) Tt shall be the duly of th
tion Commitlee so advise the Command
of candidalcs lor appoiniment as membe
Guadrs. ‘

6. Pledge—Every person before his appoiniment as a
shall sign a pledge in Form ° B before the
authorised by him for the

ant in the stleclion
rs of the Ilome
7

—_—

member
Commandant or an efficer

purpose.

7. Cerlificate—Every
of the Home Guards shall receive—a cer
ment in Form “C”.

8. Term of Office
of the Home Guards shall be 5 years:

Provided that if any such member is found to be
med;ically unfit to coniinue as 2 member of Home Guards
his appointment may be terminated before the expiry of the
term of office :

Provided that a person appointed shall be eligible for

person appointed as a member
tificate of appoint-

The term of office of a member

re-appointment :
Provided also that the services of a member of the
Home Guards may be (erminaled at any times Dby the

Commandant or the Commandant General, -as the case may -
be, after giving one month’s notice.-.:.: - L -

1e Home Guards-Sclee--

S g R o R
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9. Limil of Age for a member of the Home Guard—A
member of HHome Guards

until he altains (he age ol 50 yvears :

Provided that the Commandant General may relax (he
age limit in suitable cases : -

9A.  Conditions subject (o which
any exercised —No member
discharged under sub-se
Commandan( or (he
may be,

power ol discharge
of the Home Guards shall be
clion (A) of scction 63 unless [he
Commandant General as the case
is salisfied that such member has commilled as

acl detrimental o the good order, wellare or discipline of
the Home Guards Organisaltion.

10.  Resignalion—A membe
resign his office by an applical
the Commandant.

r of the Home Guards may
ion in wriling addressed (o

11.  Organisalion—In  addilion o the Commandant
General the Home Guards consliluted for ecach area may
consislt of a Commandant, a Sccond-in-Command. Divi-
sional Commandants, such siaff officers as the Commandant
may consider necessary, Company Commanders, Plaloon
Commanders, Scction Leaders and Scciions  consisling of
lwelve Home Guards. Three Seclions shall form a platoon,
three platoons a Company and {hree Companies a Division.

12. Powers ol the Commandant-General and Comman-
dants— ’

1) The Commandant General shall exercise
general supervision and control over the working of all
Commandants in the stale of Tripura and coordinale the
work of the Home Guards all over the slale. IIe shall be
directly responsible to the slate government for the efficient
working, = discipline, adminisiration and (raining of the
organisation.

2) Subject to the supervision and control of the
Commandant General cach Commandant shall exercise
supervision and control over the working of the Home
Guards under his command. Ie shall be responsible to the
Commandant General and the state government for the
eflicient working, discipline, administration and training of
the Home Guards under his command.

may conlinue (o be such member
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3) Subject to the supervision and  control of the
Commandant General and the Commandant, any officer of
the Tlome Guards authorised by the Commandant in this
behall may exercise the powers conferred by scction 4 on
the Commandant in such circumstances as the Commandant

may specifly.

13. Discipline—
1) A member of the THome Guards shall
order of his superior oflicer,

obev every

2) For the purpose of administration and discipline the
members of the Home Guards shall be under the control ol
their own officers :

Provided that if a contingent of Home Guards is acling
in conjunclion with ordinary Police Force, the senior officer
of such contingent present shall be under the immediate
conltrol and subject {o the dircctions of the scnior officer of
such Police Force present not below the rank of a sub-
Inspeclor. '

o ¥ |
14. Uniforms, Accounterments, ctc.—A member of -the

ITome Guards shall, while on duly wear the uniform supplicd
to him. TIle may also carry a rifle or a revolver or other

weapon, sanclioned by the state government.

15. Training—The members of the Iome Guards shall
undergo such course of lraining as may be determined in
wriling by the Commandant General from lime to lime and
al such places as may be fixed by the Commandant {from

lime (o time.

16. Functions and Dulies—

1) The functions and duties of member of the [Tome
Guards shall ordinarily consist of— .

a) Guarding public buildings ;
: b) patrolling for the purpose of the prevention of

crime and the enforcement of such regulations and orders

made under the Police Act, 1861, P.R.B. as adopted in
Tripura or any other law for the time being in force as it

would be he duty of a Police Officer to enforce under the
e

said Acl or law ; S T e P N L0, WA

u
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“(c) '[(i) Serving as an auxiliary to the police and
generally help in maintaining internal security ;

(ii) helping the community in any kind of emer-
gencey an air raid, a fire, a flood, an cpidemic, an
arthquake, a cyelone and so on.

(iii) having functional units to provide essential
services such as  motor transport. pioncer and
engineer groups. fire brigades, nursing and first-
aid, operation of  water and  power supply in
installations cte. |

(iv) promoting communal harmony and give
assistance to the administration in  protecting
weaker sections of the society.
(v) participating in socio-cconomic and welfare
activities such as adult cdueation, health and
hyvgicne, development schemes  and such other
task as are deemed useful ;
{(d) performing such other duties in relation to any
matter specified in sub-section (1) of section 2
of the Act as may be assigned, from time to time,
by the State Government or the Cofmmandant
General™ ]

2) A member of the Home Guards constituted for any

area shall be liable lo service in anv other avea in which the
Act 1s in force.
17. Remunecration-— Officers and othicr members of the

Home Guards $hall be entlitled to receive such  allowances
and at such rates as the state government may from time o

{ime delermine.

18. Compensation-—If a member of the Home Guards

“sulfers any damage to his person or property while under

training or on duty he shall be paid such compensation as
may be determinéd by the State Government, provided that
such damage is nol caused by his own negligence or wilful
acl or conmimissioner in coidravention of any of the provi-
sions of the Act or rules made thereunder or orders or
directions issued by his supcrior oflicer,

1. Amended by the Tripura Home Guarls (Amendment) Rules, 1981,

-
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19. Motorised  Unil—A molorised unil ol the ITome
Guards may be formed wilh members owning molor vehicle
who desire 1o place (Keir vehicles al the  disposal of the
Commandant General ‘or the Commandant as the case may
be, when called oug under section 4 of (he Acl. Only those
member owners who hold a driving licence and whose mofor
vehicles conlorm (o (he required  specifications  shall be
cnrolled in this unit. The State Government shall bear the
cost ol petrol for the use of such molor vehicles.

The State Government shall also bear the difference
between the riol and ordinary insurance in respect of such
vehicles in which the membor owners have laken out riot
Insurance policies in respect of such vehicle.

FORM A’
(See Rule 4)
To
The Commandant, Home Guards.

I declare that I am a cilizen of India and that I desire
to be enrolled as a member of (he Home Guards for............
and have no intention of permancently leaving the limils of
State of Tripura for at least five Years after ¢nrolment and
that I am not under any obligation (o scrve in any other
Force. C : '

I understand that—

’ 1) In any emergency I shall be liable to be called out
, on duty at any time and for any period and in part of the
Y State of Tripura. . ,

>
2) I shall be liable to undergo {raining and attend
; parades in accordance with the orders of my superior

officers.

3) I shall be required {o take the following pledge,
namely :— s ’ )

BN P ....... e . residing at ............ ... do

solemnly and sincerely declare and affirm that I will wel] -

and truly serve the slate government as a member of the
Home Guard in ......... cieaii without lavour or affeclion,
malice or ill-will, or communal or polilical bias ; and that
I will to the best of my powers discharge the functions and
* duties assigned to me for the protection of peace, the security
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of property and the public safety of properiy and the public
safety and that T will to the best of my skill and knowledge,
discharge all the duties as such member faithfully, according
to law and will not allow any communal and political bias to
interfere with the duties assigned 1o me by the government
or my supcerior officers™,

4) T shall be required to serve for a period of five vears
in the Home Guards unless 1 am allowed resign in pursuance
of the Tripura Home Guards Bules. 1962

5) I shall ordinarily he liable 1o serve in any part of
Insert here the name of the area concerned,

L N R -

i) Name in full.
1) Address (Residence/ Jusiness).....
i) Telephone No. (Residence/Business)

1v)  Date of birth..
v) Place of birth (Town/Country or District)
vi) Occupation or profession

...... s e seeere s s s i uacesnnnans

..........

vii) Education (Degree held or examinilion passcd)-

(Special  qualification such as knowledge of foreign
language or of stenography or typing should he mentioned).
viii) Particulars of war service or Military or Naval (raining
or training with any First Aid or Ambulance Corps.

ix) Father’s name ...,
x) TFather’s occupation or profession.,

The answers to the following questions are as given
against them :—

1) Do you hold an arms licence 2 If so, give descerip-
lion of weapon, 3 :

2) Have vou received any training in the use of Fire
Arms ?
3) Do you own a molor vehicle. if so. give

its deseription
and whether you would Jein the

molorised unit,

I declare that the above particulars are correct, - | =
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CERTIFICATE OF CHARACTER SIGNED BY “TWO

GENTLEMEN OF POSITION WIHO HAVE KNOWN YOU

PERSONALLY FOR AT LEAST THREE YEARS SHOULD
BE WRITTEN IN SPACE BELOW.

| . St D S (Signature of person who gives

the certificale)
AGATeSss e ass Teleplione No. (if zmy) ...............

NOTE —(1) If you are a Governmen( servant or an employce
in a local aulhorily, a firm or any other office
yvou should send  this form, through your
superior officer with his certificate that he has
no objection to your atlending the training and
that he will release you for duly in an emer-
geney at any lime and for any period and in
“any part in the State ol Tripura.

NOTE—(2) After compleling (Fe form you should post it Lo
the Commandant, JHHome Guards .............. you
will receive intimation in due course whether
vour service can be ulilised.
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FORM B’
~ (Sce Rule 6)
IFORM OF PLEDGE

i residing at ............ do solemnly and
sincerely declare and affirm that I will well and (ruly serve

the State of Tripura as a member of the Home Guards, in....
AT e T TR o without favour or affectior, malice or ill will
or political bias, and that I will (o the Liest of my powers
discharge the functions and dulics assigaed lo me for the
protection of peace, the sccurity of propcrty and the public
safely and that I will to the best of my skill and knowledge.
discharge all tlie duties as suck member [ ith{ully, according
to law and wili not allow any communal or political bias to

interfere with the duties assicned to me by Government or
my superior ofiicers.” ' ;

FORM ‘C .
(See Rule 7)

CERTIFICATE OF APPOINTMENT AS A MEMBER OF
THE BEOME GUARD, STATE OF TRIPURA.

gt L S NI S, has been appointed as
member of the Home Guard {or the (area) ............. ~. under

the Bombay Home Guards Act, 1947 (Bombay Act No. III of
1947) as extended to Tripura. '

Signature————

Jagp " Designation

Crasniiins - At e By order of the Chief Commissioner

- C. R. PAUL - ET
S TR T S Under Secretary. = ¢

~
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-LAND SCHEDULE
Mouja :—Palatapy-
—~_ ... K ‘—Jamjur; b
C PS;.;—R K. Pur g
Sub—Dmsxon —-Udaxpu_r

1. Khatian No. 85, Ranat——é’a\ed Abdul Hamld SIO AmJad Al
" (Doctor) of Jamjuri. ' )
(1} Bounded on the North—by Roag
. » 3 South—by Titu Bindu & Others
i : s East—by Roagd
. » ~»° West—by M. I.F. C. Camp
(i) 'Bounded on the North—by C. S. plot No. 277
" . » South—by Gumti Embankment
s » » East—by Road .
s s » West—by Gumti Embankment.
-* Inside these boundaries surv ey Plot Nos, 257, 276/3103. .
Land measuring— . 0-31 acre:
Total land measuring— ' ‘ 0-31 acre. 3

Palatana, Jamijuri T. K., P.S. R. K. Pur under Udaipur Sub-D‘msmn .

By order of the Governor,
: ' N.G. Sur - .
' : Under Secretary to the ¥

AT : Government of Tmpura

- Government of Tripura -
. Home Department

No. F. 2@(10;?1)/7,95 o _ . Dated, Agartala, the 16th July, 1931
e e  NOTIFICATION P
In exercise of the powers conferred by Section 8 of. thc BOmbay Hom.:_-__q |
Guards Act, 1947 (Act No. III of 1947) as adopted in Tnpura under the
North—Eastﬂrn Areas (Re-Organisation) (Tripura) Adaptatlon of | Laws Order, ‘_:f
1973, the Governor of Tripura hereby makes the fo]lowmg rulcs furtber to.
amend the Tripura Home Guards Rules, 1962, namely gt < 1
1. These Rules may be caHed thc Trlpura Home Guards -

. (Amendment) Rules, 1981. . TP
2. In the Tripura : Home - Guards Rule& 1962 in rule.lﬁ iy

Prmted at the Tnpura Government Press, Agarta]a o 4

:._...rf’fz‘-’,:”"_ o T

s
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sub«tulc (l), for clau'se (c) the followmg shall bc substltuted
namely :— |
(C) () Seerg as an aux:haly to thc Pohcc and oenerally
help in maintaining mternal securlly ;

(u\ helping the’ community in any kind of" cmelgencyan
air raid, a fire, a flood an epldcnuc, an earthquake a
cyclone and so on ;.

(1) havmg functlona] units to provnde essenual services
such as motor transport peioneer and engmeer groups,
fire brigades, nursing and ﬁrst-ald, operatlon of water
and power supply installations etc. '

(iv) promoting communal harmony and give assistance to
_the administration in protecting weaker sections of the
society : -

(V) participating in socio-economic and welfaxc activities
such as adult education, health and hygiene, develop—
ment schemes and such other tasks .- as are:.-deemed

useful ; Gt w0
(d) performmg such other duties .in'relation to any matter
specified in sub-section (1) of Section 2 of the Act as

may be assigned, from time to time, by the State
Government or the Commandant General”.

By order of the Govetnor,
S. N. Gupta
. Under Secretary to the
2 Goveroment of Tripura.
_ | Government of Tripura
S i e, B - - Transport Dcpartment RS R ey e S P
Nb. F. 22(1)-Trans/81. Dated, Agartala, the "7th July, 1981
NOTIFICATION
.. The following: draft of certain ‘amendments to’ amend the® Trlpura
Tounst Vehicles Rules,. 1967 *which the: Government of - Tripura proposes to'

make, in excrc1sc ‘of " the - powers conferred - by Section 68 of the Motor
Vehicles_Act,. 1939°> (No.: 4ot;1939) -is- hereby- published as . reqmred by.-the



